. CENTRAL ADMINIQTRATIVE TRIBUNAL
- MUMBAI BENCH
Dated this Wednesday the 18th day ot June, 2003
Coram: Hon’bhle Mr.¥.K.Majotra - Member (&)

Hon’ble Mr.Shankar Raju - Member (J)
0.A.206/2000, 04 207/2000 & 0A 208/2000

1. Shashikant;Vishwanath lLabde - Applicant in 0A 20
2. Narayan Shrirang More - Applicant in ¢ 7O’
3. Krishnakumar Vithal Bhagwat - Applicant in ¢A 208.00

(By Advocate Shri B.5.0huri)

Varsus

L. Union of India /
through Chairman,
Telacom Commission,
Ministry of Commnications,
Sanchar Bhavan, Ashok Road,
New Delhi - 110 0ol

Z. The Chief Generagl Manager
Mahanagfr Telephona Nigam Ltd.,

felephonk House, Vear Bavakar Marg,

Dadar, Mu 1400 028,

(Byiﬁdvo“ate Shri V,S.Masurkar) ~ Respondants
ORAL ORDER

£y Hon’h?&qu.Shankar Raju, Mamber (N

RS  the issue involved in these Oas is identical
Z/,these are being disposad of'by this common order.,
2.

Applicants in all these Oas have sought higher

scale of  pay of RS . 16002660/ (premrevised) under

Biennial Cadre Reviaw asg accordad to their juniors.
3. In the light of the fact that the reliaf socught

nNow  is to he redressed by Respondent ne.a, i.e.
Mahanagar Telaphone MNigam Limitad (herainaftar rafarrag
to as "MTNL"Y, which has not been notified undger Saction
14 " of the &dministrative Tribunals Act, 1985 asx to he

amanable to jurisdictionn of the Central Administraative
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.
fribunal as held by Delhi High Cburt in Ram Gopal Verma ’
¥s. Union of India 2002 (2) &7 364 as we have no
jurisdiction to entertain the grisvance of,%ha &pplicanél“
contained in these 0OAs. Accordingly, thg OAs ér@
dismissed;for want of jufisdiction, however, with liberty
to the aApplicants to  assail the grisvance in an
appopriate forum in accordance with rules. No costs.
(Shankar Réju) (V.K.Majotra) |
Member (1) Member (4) .
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